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Limited (Rs. 4.IS crore) and M/s Aar Kay 

Agencies (Rs. 1.82 crore). 

In the matter of the advance for import of 

urea, NFL has, as a measure of abundant caution, 

made a provision by way of Bad and Doubtful 

Advances amounting to Rs. 130.69 crore out of 

unappropriated profits. This provision has been 

shown as a deduction in the accounts for the year 

1996-97. Further, criminal proceedings against 

those who were found to have been involved in 

this fraudulent transaction have been launched. 

Arbitral proceedings under the contract have also 

been undertaken for the recovery of the advance 

alongwith damages. 

Necesssary provisions have also been made in 

the accounts for the year 1996-97 in respect of the 

debts outstanding against M/s Bijwasan Agro 

Limited and M/s Aar Kay Agencies. Criminal 

investigations have also been initiated in these 

cases and in the matter of the transaction relating 

to M/s Aar Kay Agencies sanction has been 

accorded for the prosecution of the employees 

involved. 
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Export of Commodities Using Red 

Sanders Wood 

*277. SHRI YADLAPATIVENKATRAO: 

Will the Minister of ENVIRONMENT AND 

FORESTS be pleased to state: 

(a) whether commodities using red Sanders 

wood are being exported endangering existence 

of the species; and 

(b) if so, the steps proposed to save the 

plant from extinction by checking export of 

such commodities? 

THE MINISTER OF ENVIRONMENT 

AND FORESTS (SHRI SURESH PRABHU): (a) 

and (b) Export of Red Sanders has been included 

in the Negative List of Exports since 1992 under 

the Export and Import Policy. However, value 

added items of Red Sanders wood are allowed 

for export since 1996 in view of huge 

accumulation of stocks. Natural stands of Red 

Sanders are mainly confined to the State of Andhra 

Pradesh. Important steps taken by Government to 

discourage illicit trade and for conservation of the 

species are as under: 

(i) Complete ban on felling of Red Sanders 

species in natural stands; 

(ii) Red Sanders was included in the Ap-

pendix-II of the Convention of Inter-

national Trade in Endangered Species of 

Fauna and Flora (CITES). As a result of 

this only legally procured consignments 

can be allowed for export. 

(iii) Export of value added items are al-

lowed to subject to certificate of origin 

from the Principal Chief Conservator of 

Forests of the state from where the 

stocks are procured. 

(iv) Number of Check-posts have been es-

tablished and Forest Protection Force, 

equipped with wireless network, are 

deployed at strategic locations for pro-

tection of Red Sanders forests from illicit 

fellings. 
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(v) Cooperation of people in protection and 

management of forests is through Joint 

Forest management practices. 
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National Culture Policy 

*279. DR. C. NARAYANA REDDY: Will 

the Minister of HUMAN RESOURCE DE- 

VELOPMENT be pleased to state: 

(a) whether Government have finalised the 

National Culture Policy; 

(b) if not, the steps Government propose to 

take to expedite its finalisation; 

(c) whether Government are aware that in the 

absence of such a policy, cultural values of the 

nation are getting eroded; and 

(d) the measures Government propose to 

take to safeguard the unique cultural values of 

India? 

THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT (DR. MURLI 

MANOHAR JOSHI): (a) and (b) The National 

Policy on Culture is under the consideration of 

the Government. 

(c) and (d) Cultural values are rooted in the 

history and heritage of our country. The Policy, 

as and when it is enunciated, will be a further 

articulation of these values. The Government is 

already attempting to foster cultural values 

through its various schemes and autonomous 

institutions established. The National Education 

Policy 1986 (as updated in 1992) and its 

Programme of Action lay emphasis on 

incorporating the cultural perspective in the 

content and process of education. 

Medication Scheme for Needy Patients 

*280. SHRI JANARDHANA POOJARY: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state: 

(a) whether Government's attention has 

been drawn to the statement of Indian Medical 

Association General Secretary as reported in the 

Times of India, New Delhi dated 27th May, 

1998 to the effect that 83 per cent patients in the 

country are treated in private sector hospitals and 

nursing homes but there is no way in which a 

person in need of medical treatment can meet 

high cost of treatment; 

(b) whether Government propose to start any 

effective medication scheme to enable needy 

patients to meet high cost of medicare; 

(c) if so, by when; and 

(d) if not, the reasons therefor? 

 


